
 

State vs.  Tarun Sharma 

FIR no. 96/2021 

PS Preet Vihar 

U/s 419/420/120-B/34 IPC 

& 66C/66D IT Act 

 

02.07.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021, Office Order no. 

6/R/RG/DHC/2021 dated  14.05.2021 as well as Office Order 

no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High 

Court of Delhi.  

  

This is an application for release of seized articles on 

superdari 

 

Present: Ld. APP for the State. 

  Sh. Vivek Chaudhary, ld. counsel for the applicant/ 

  accused.   

  IO Ins. Satendra Khari through VC.  

  First IO SI Nehit Phogat thorough VC.  

  

  Heard.  Reply perused.  

  As per the reply received by the IO, personal 

search articles, as stated in the application, have not been 

recovered from the possession of the  applicant/accused.  

  Accordingly, the articles as mentioned in the 

aforesaid application cannot be released. The application stands 

disposed of.   

 

(PANKAJ ARORA) 

     ACMM (EAST)/KKD/02.07.2021 



 

State vs.  Tarun Sharma 

FIR no. 96/2021 

PS Preet Vihar 

U/s 419/420/120-B/34 IPC 

& 66C/66D IT Act 

 

02.07.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021, Office Order no. 

6/R/RG/DHC/2021 dated  14.05.2021 as well as Office Order 

no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High 

Court of Delhi.  

  

This is an application for preserving the CCTV 

Footage/Video recording/CDR/GPS Location etc. etc. 

 

Present: Ld. APP for the State. 

  Sh. Vivek Chaudhary, ld. counsel for the applicant/ 

  accused.   

  IO Ins. Satendra Khari through VC.  

  First IO SI Nehit Phogat thorough VC.  

  

  Objections to the reply of IO filed on behalf of the 

applicant. Submissions heard at length. 

  Before passing any order on the aforesaid 

application, the entire record of the present is required to be 

seen/perused. 

  Accordingly, put up this application along with 

charge sheet on 05.07.2021.  

 

(PANKAJ ARORA) 

     ACMM (EAST)/KKD/02.07.2021 



 

State vs.  Suraj Singh @ Sarra 

FIR no. 000161/2021 

PS Preet Vihar 

U/s 356/379/411/34  IPC 

 

02.07.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021, Office Order no. 

6/R/RG/DHC/2021 dated  14.05.2021 as well as Office Order 

no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High 

Court of Delhi.  

  

This is an application for releasing the accused on his 

furnishing a personal bond.  

 

Present: Ld. APP for the State. 

  Accused is stated to be in J.C.  

  Ms. Apoorav Bhati, ld. LAC for the applicant/  

  accused.  

  

  Submissions heard.  Record perused.  

  Perusal of the record shows that the 

applicant/accused has already been granted bail vide order dated 

11.05.2021 on his furnishing a bail bond in the sum of Rs. 

20,000/- with one surety in the like amount.  However, the 

applicant/accused is still languishing in jail as he could not 

furnish the bail/surety bond till date. 

  Keeping in view of the present scenario of Covid-

19 and the period of custody of the applicant/accused,  it is 

ordered that the accused/ applicant  Suraj Singh @ Sarra be 

released on bail on his furnishing personal  bond in the sum of 



 

Rs. 20,000/- to the satisfaction of Jail Superintendent 

concerned. Jail Superintendent concerned shall ascertain from 

Police Station concerned as to whether the address of the 

accused is verified or not. Accused be released from JC if not 

required in any other case. With these observations, application 

stands disposed of.  

  Digitally signed copy of the order be sent to the   

Jail Superintendent concerned, which shall also be treated  as 

release warrants upon the acceptance of personal bond by the 

Jail Superintendent concerned, for necessary information and 

compliance, if any and to supply the copy to the accused.  

  Copy of this order be given dasti  to the ld. LAC. 

  

 (PANKAJ ARORA) 

ACMM (EAST)/KKD/02.07.2021 



 

State vs. Danish 

FIR no. 9583/2021 

PS Preet Vihar 

U/s 379/411  IPC 

 

02.07.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021, Office Order no. 

6/R/RG/DHC/2021 dated  14.05.2021 as well as Office Order 

no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High 

Court of Delhi.  

   

This is an application for calling the status report.  

  

Present: Ld. APP for the State. 

  Sh. Rajesh Mittal,  ld. counsel for the applicant/  

  accused.  

  Sh. Saurabh Luthra, Law Officer from CJ-11  

  Mandoli Jail.  

  As per the reply received, the applicant/accused 

was sent to J.C in case FIR no. 9583/2021, but the bail order 

dated 11.06.2021 was passed in case FIR no. 9583/2020. 

  It is observed that in reply to the bail application 

filed by the IO, the FIR number was mentioned as FIR no. 

9583/2020. 

  Let the IO be summoned to furnish clarification as 

regards correct FIR Number for 03.07.2021.  

 

(PANKAJ ARORA) 

     ACMM (EAST)/KKD/02.07.2021 



 

  

State vs.  Unknown 

E. FIR no. 04061/2021  

PS Preet Vihar 

 

02.07.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021, Office Order no. 

6/R/RG/DHC/2021 dated  14.05.2021 as well as Office Order 

no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High 

Court of Delhi.  

  

This is an application for release of Vehicle no. DL-2SQ-

9289 on superdari (Scooty Activa) 

 

 

Present: Ld. APP for the State. 

  Sh. Dhirender Rathore, ld. counsel for the   

  applicant. 

 

  Submissions heard. Reply to the application 

perused, as per which the vehicle has not been recovered.  

  The reply filed by the IO has not been forwarded 

by the SHO concerned, thus the said reply is no reply in the 

eyes of law. 

  Let B/Ws in a sum of Rs. 2,000/- be issued against 

the IO as well as SHO concerned for 03.07.2021.   

 

(PANKAJ ARORA) 

     ACMM (EAST)/KKD/02.07.2021 



 

State vs. Ompal 

E. FIR no. 027169/2019 

PS New Ashok Nagar 

U/s  379/411/34   IPC 

 

02.07.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021, Office Order no. 

6/R/RG/DHC/2021 dated  14.05.2021 as well as Office Order 

no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High 

Court of Delhi.  

  

This is an application for calling the Status report 

 

Present: Ld. APP for the State. 

  Sh. Rajan Kr. Prasad, ld. counsel for the applicant/  

  accused.  

 

  Vide order dated 16.06.2021, such application of 

the applicant/accused has already been disposed of, upon receipt 

of report from the IO, wherein it is stated that applicant/accused 

is not found residing at the given address.  No further directions 

are required at this stage.  

  Application stands disposed of.  

  Copy of this order be given dasti  to the ld. 

counsel.  

 

 (PANKAJ ARORA) 

     ACMM (EAST)/KKD/02.07.2021  



 

State vs. Mohd. Shahrukh 

FIR no. 368/2019 

PS New Ashok Nagar 

U/s 356/379/34 IPC 

 

02.07.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021, Office Order no. 

6/R/RG/DHC/2021 dated  14.05.2021 as well as Office Order 

no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High 

Court of Delhi.  

   

This is an application for calling the status report.  

  

Present: Ld. APP for the State. 

  None for the applicant/accused.   

  Status report received from the Jail Superintendent 

stating therein that the applicant/accused has already been 

released from jail on 21.06.2021.  

  No further directions in the aforesaid application 

are required to be called for.  

  The application stands disposed of.  

 

(PANKAJ ARORA) 

     ACMM (EAST)/KKD/02.07.2021 
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